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I . DELHI GAZETTE: EXTRAORDINARY {PaarIV~

LAW, JUSTICE AND LEGISLATIVE AFFAIRS DEPARTMENT
NOTIFICATION
~ Delhi, the 30th April, 2003

No. . 14{12)/LA-2003/309. ~The following Act of the Legislative Assembly of the National Capilal Territory of
Delhi reocived the assent of the Lt Gmamr Delhi 6n28-4-2001 and is herefiy published for general information . —

The Delki Prisons (Amendmeat) Act, 2003 (Detht ActNe. 3 0f2003) (as passed by Lhe Legislative Asserbly ot'lhc
National Capital Terrilory af Dethi on he 315t March, 2003) ;

ADn Adt lo amend the Delhi Prisions Act, 2000 (Delhi Act2 of 2001}

BE itenacied by the Legislative Assembly of the National Capital T‘:mtory of Delhiin the Filty-fourth Year of lh:
Republic of India as follows :— N

1. Shortitle and mmmenocmcnt.—(l) This Act maybecatled the Delhi Prisons (Amendmenl} Act, 2003,
1t shall comeinto foree on such date as the Lt, Guvernar may, by notification in the Official Gazete, appoint
2. AmcodmentefSection 14.—In the Delhi Prisons Act, 2000 (Dethi Act 2 0£2002), in section 14—
@  Blihe cod of sub-section (1), the fallowing shall be inserted, namely '—

“This repon, withthe orrlcrs of the Supermtcnd:nt therean, shall forthwith be sent (o the lnspecmr p
General for information.” )

() for sub-seciion (2), the fo!lomng shall be substiluted, namelg — -
*(2) The Medical Officer shaJJ not administer a.ny ach medicine toany prisoner without mfom'ung th 3
of what isbeing adminisicred to him © : <]
Provided ihal the Medical O ficer may administer any sych mc.dsmncloany pnsom:r without mfornmg
him of what is being administered, in emergen: situatians, where the prisonér-patient is unc:onscmns 2
ot int a stale inwhich he it not a fit lo receive and respond ta such information”.
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F. No. 6/5/2002-TudL/607.—In the nolificationNo. 6;'5/‘2002-]11(1].&97—366 dalcd!rd Mareh, 2003 S Ravin

Beds appearing al 8. No 12 mayreadasMrs -Ravinder Bedi. :
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- HOME (POLICE-I) DEPARTMENT
NOTIRCATION =~
Dethi, the 30th April, 2003

No. B 10!(.—6;2003&11’ -I1/2226.—In exercise of the  powers conferred by sub-section (8) of Section 24 of ---— .~
Code oannunalProcedurc. 1973 read with the Government of India, Muusl.:y oIHochﬂhtrs NnuﬁcnnunNo F. 1101 . 3‘




